
  

IN THE COURT OF B. KSHETRI JUDICIAL MAGISTRATE FIRST CLASS AT MARGHERITA. 

 

Case No. G.R 852/2014 u/s 498(A) IPC read with  

              section 4 of Dowry Prohibition Act 

 

      State 

       -vs- 

           1. Lakshmi Mahato 

                                            2. Munni Devi Mahato 

                                            3. Champa Devi 

                                            4. Bijay Mahato                       

                                            5. Radhika Mahato 

                                            6. Bhagawan Mahato 

                                            7. Rajesh Mahato…………..  accused persons. 

 

Present: Sri B Kshetri, A. J. S. 

  Judicial Magistrate First Class, Margherita.  

 

Advocates appeared: 

Mr. B. Purkayastha, APP, ………..………for the State. 

Mr. T. S. Mukherjee  ...………for the accused persons. 

 

Date of Evidence: 06.07.2017, 12.01.2018, 03.05.2018 

Date of Argument: 08.05.2018, 

Date of Judgment: 11.05.2018.  

 

J U D G M E N T 

 

1. Prosecution case in brief is that on 05/11/2014, one Sunita Mahato lodged an F.I.R 

with the Superintendent of Police, Tinsukia alleging inter-alia that she got married with 

the accused person Rajesh Mahato. During her conjugal life accused persons started 

 

Typed by me,  

 

Judicial Magistrate First Class, Margherita                                            Contd……at page/2 



                                                                                             2                   Case No. GR 852/14 

 

mental and physical cruelty upon her in demand of dowry and finally on 23.08.2014 

deserted her. Hence the case. 

2. Said F.I.R. was forwarded to O/C Lekhapani Police Station for registration of a case 

and legal action. On receipt of the F.I.R, Lekhapani P.S. Case No. 138/2014 u/s 498(A) 

IPC read with section 4 of DP Act was registered and investigated into. On completion 

of investigation, the I/O filed charge-sheet against the above named accused persons 

u/s 498(A) IPC. 

3. In pursuant to the court-process, the accused persons appeared before the court and 

were allowed to go on bail. Copies were furnished to them. After hearing both the sides 

charge u/s 498(A) I.P.C. read with section 4 of DP Act were framed, read over and 

explained by my learned predecessor in office to the accused persons to which they 

pleaded not guilty.  

4. Prosecution side examines informant / victim as P.W.1, one Nirmal Singh as P.W.2, 

Chandana Rai as P.W.3. Informant/victim during the proceeding vide petition no. 999 

prayed to dispose the case stating that she have settled the dispute. Said prayer was 

rejected as not maintainable u/s 320 (9) of Cr.PC. Informant/victim was re-examined. 

In view of re-examination of informant/victim, further evidence was closed. Statement 

of the accused persons u/s 313 Cr.P.C was recorded.                   

5. I have heard oral arguments of the learned counsels for both the sides and gone 

through the record. 

6. Point for determination is: 

Whether the victim Sunita Mahato was subjected to cruelty by the accused persons in 

demand of dowry? 

Decision and the reasons thereof : 

7. The informant in her earlier evidence implicated the accused persons with the alleged 

offence but in view of subsequent amicable settlement of the dispute, I inclined not to 

discuss the evidence of the informant deposed prior to her re-examination. 

Informant/victim in her re-examination deposed that dispute was amicably settled and 

she is not willing to proceed with the case. Presently she is living happily with the 
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accused persons along with her two daughters. She has no objection if the accused 

persons are acquitted. 

8. From the above evidence on record, it appears that there is no evidence of any cruelty 

by the accused persons to the victim. The victim deposed of quarrel only without any 

allegation of demand of dowry or mental cruelty. It appears that it was a family matter.   

9. Considering all aspect of the fact and circumstances of the case, I find it fit to record 

an order of acquittal of the accused persons for the betterment of the parties. 

Accordingly the accused persons are acquitted from the charge u/s 498(A) IPC read 

with section 4 of DP Act and set at liberty forthwith. 

10. Bail bonds executed by the accused persons and surety are extended for next six 

months as per section 437 (A) Cr. PC as amended up to date. 

11. Judgment is pronounced in open court. The case is disposed of on contest.  

12. Given under the hand and seal of this court on this 11th day of May, 2018. 

 

 

 

                 

                          Judicial Magistrate First Class, 

                                  Margherita. 
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                                               APPENDIX 

 

Prosecution Witnesses: 

 

1. P.W.1- Sunita Mahato 

2. P.W.2- Nirmal Singh 

3. P.W.3- Chandana Rai 

 

Defence Witnesses: 

 

     Nil 

 

Prosecution Exhibits: 

    

1. Exhibit -1: F.I.R 

2. Exhibit- 2: Statement of victim u/s 164 Cr.PC. 

 

Defence Exhibits: 

    

      Nil 

 

 

 

 

 

 

 

 

 

 

Typed by me,  

 

Judicial Magistrate First Class, Margherita.  


